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Orders 

Mr.Surendra S~ngh - Counsel for applicant. 

Mr.Hemant Gupta - Proxy of Mr.M.Rafiq - Counsel 

for respondents. 
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The counsel for the applicant seeks to 

withdraw the :o.A with a liberty to file fresh, if 

so advised. 

In view of the submissions made before us, 

we dispose of the O.A as withdrawn with a liberty 

to file a fresh application, if so advised. 

(Gopa~ngh) k.L) 
Member (A). Member (J). 


